' e allowei't@ revive. The C, P.is a

.a’e

" potice of centempt . procesdings straightway . against the

respondents and in

@
“IN THE wENThAL ADMINIST?HTIVL TRIBUNAL'HYDERABAD BENCH
AT HYDERABAR,

CP.N9561/96 in
CP,.Ke, 41/95 in
0a.10.252/94.

¥

Between: - _Bate of erders= 7,11,96,

1. Mrs,Ameena Khateon

- 2, Mrs,Mehrunnissa Begum .

3, Mrs.Hahboob.Bee
-4, Mrs.T.PaimﬁVathi . ,
_"F - .‘:  .‘ . Applicants.
m . * R P

- 1, Shri M.V.Bhaskara Rao, the Chief General Manager,

. Telecem A, P,Circle,Hyderabad,

2, shri Jaon uhrisostam, the T—lecam District

Manager,mlzamabaﬂ.,
_ : wee . Respendents.

Counsel fer the Applicants Er,K.Vénkateswara Rae
Ceunsé%nfor‘the ResyondentssMr.N.V;Ramana;CGSC.

CORAM: - i : S _
HOH!BLE MR.JUSTICE M, G, CHOUDHARI ,VICE CHAIRMAN

. HON'BLE SHRI'R.RANGARATAN,MEMBER (ADMN.) |
Han'hle Tr;hunal made the f@llowinc erder:—

Mr,K.Venkateswaré Rae for applicants. Mr.K.Bhaskar -

Rao f@r resysnients.-.

The learned standing counsel states that the

eriers have been 1sgued en 6.11.96 fer payment of D,Aa,

and tamily Pension an& arrears to the applicants accerding

to their entitlement within a peried of 15 days. Copy of
the said order has been supplied to Shri K.Venkateswara Rae,

Shri K. Venkateswara Raa dees nat Press the applicatien in

view of the said erder, We make it clear that sheuld the
tesyondents fail to cemply with the eoriginal eorder within
riod of 15 days mentiined in thearier dated 5,11 96,
the applicants will be. &t lilerty ‘to mention for 1ssuing

that event the’ Centampt Petition will
cuoraingly dispesed
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